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| TEM NO. 61 + 71 COURT NO. 3 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (CGivil) No(s).32260/2010

(Fromthe j udgenment and order dated 10/08/2010 in CMAP No.
38095/ 2008 of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

STATE OF U. P. & ORS. Petitioner(s)
VERSUS
AJI T SINGH & ORS. Respondent ( s)
(Wth appln(s) for bringing on record additional docunent s and

prayer for interimrelief and office report)

WTH SLP(C) NO. 6500 of 2011

(Wth office report)

W TH

CONTEMPT PETI TI ON(Cl VI L) NO 267 OF 2011 I N SLP(C) NO 32260 OF 2010

Date: 11/07/2011 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE R V. RAVEENDRAN
HON BLE MR, JUSTI CE A K. PATNAI K

For Petitioner(s)
(For Petr. in SLP(C)3226/2010 and for Respt.
In SLP(C) No. 6500/ 2011
M. S.R Singh, Sr. Adv.
M. D. K Goswam , Adv.
M. Anuvrat Sharnma, Adv.
Ms. Al ka Sinha, Adv.
(I'n SLP(C) 32260/ 10) M. S.R Singh, Sr. Adv.
M. Anuvrat Sharma, Adv.
Ms. Al ka Si nha, Adv.
M
M
M

Mani nder Si ngh, Sr. Adv.

Sagar Pat hak, Adv.
A. Venayagam Bal an, Adv.

For Respondent (s)
M. A. Venayagam Bal an, Adv.
M. Ravi ndra Kunar, Adv.
UPON hearing counsel the Court made the follow ng
ORDER

Parties are directed to conplete the pleadings and
produce additional docunents within four weeks.

Adj our ned by four weeks.



( OP. Sharma ) ( MS Negi )
Court Master Court Master



